ﬁ‘-t-. AL
ITA No.6641/Mum/2018

Clearwater Capital Partners (Cyprus) Limited
Assessment Year: 2014-15

ATTH A SMTUBIT “3T5” FEUte Hag Al

IN THE INCOME TAX APPELLATE TRIBUNAL
“I” BENCH, MUMBAI

AT f 7erdR Rig, Iuree) ud

AT 4t TS $UR UdTe 6l Yo & JHé|
BEFORE HON’BLE SHRI MAHAVIR SINGH, VP AND
HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
(Hearing Through Video Conferencing Mode)

MOHSGId H./ 1.T.A. No.6641/Mum/2018
(ﬁilﬁ'UTH'Ef/Assessment Year: 2014-15)

Clearwater Capital Partners
(Cyprus) Limited

C/o. SRBC & Associates LLP
14" Floor, The Ruby

29, Senapati Bapat Marg
Dadar (W), Mumbai-400 028

CRIR
Vs.

ACIT(Intl. Tax.)-2(1)(1)
Room No.1713, 17" Floor
Air India Building
Nariman Point
Mumbai-400 021

RTAAET. /Sl 3SR ./PAN/GIR No.AACCC-9756-A

(0 ttardf/Appellant)

(El?q?-ff/ Respondent)

Assessee by

Shri Rushabh Mamania-Ld.AR
(Letter/email dt. 25/02/2021)

Revenue by Shri Vijaykumar Subramaniyam —
Ld. Sr.DR
gaTs B IR/
Date of Hearing 02/03/2021
AT BT AR / 02/03/2021
Date of Pronouncement
3 /ORDER

Manoj Kumar Aggarwal (Accountant Member)

1.  Aforesaid appeal by assessee for Assessment Year 2014-15
contest final assessment order dated 24/09/2018 passed by learned
Assessing Officer u/s 143(3) r.w.s. 144C(13).



ITA No.6641/Mum/2018
Clearwater Capital Partners (Cyprus) Limited
Assessment Year: 2014-15

2. The Ld. AR, at the outset, submitted that the assessee has already
opted for settlement of dispute under Direct Tax Vivad Se Vishwas
Scheme (VSV Scheme), 2020 for the year under consideration by filing
Form Nos. 1 & 2. The Ld. DR submitted that the appeal may be
dismissed as withdrawn.

3. In view of foregoing, the appeal stands dismissed as withdrawn
with a liberty to assessee to seek restoration of the appeal in case the
aforesaid declaration filed under the scheme is not accepted, for
whatever reasons.

4.  The appeal stands dismissed as withdrawn.

Order pronounced in the open court on 02™ March, 2021.
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